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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 546/2024

News Item Titled ’'Ludhiana PPCB Report Flags 54 Dyeing Units in Buddha

Nullah ’s Catchment'’ Appearing in The Hindustan Times Dated 25.04.2024

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD

(CPCB) i.e. RESPONDENT NO 2

Most Respectfully Showeth: -

1. That Hon’ble NGT vide Order dated 13.05.2024 and Notice dated 20.05.2024

impleaded the Central Pollution Control Board (hereinafter referred as CPCB)

as Respondent no. 2. Thereby, the reply is made in succeeding paragraphs.

2. That CPCB is a statutory Board constituted under Section 3 of the Water

(Prevention and Control of Pollution) Act, 1974. It performs the functions under

the Water (Prevention and Control of Pollution) Act, 1974, The Air (Prevention

and Control of Pollution), Act 1981 and the Environment (Protection) Act, 1986.

3. That, the Nor;'ble NGT took a suo motto matter \,ide Original Application No

546 of 2024 based on News item titled "Ludhiana PPCB report flags 54 dyeing

units in Buddha Nallah’s catchment" appearing in the Hindustan Times dated

25.04.2024".

4. That the matter in the news article relates to the findings of the Punjab Pollution

Control Board in response to NGT’s directives in the case, Nitin Dhiman V State

of Punjab Original Application No. 225/2022 (hereinafter referred as OA). The

report reveals that the water from Buddha Nallah in Ludhiana is unfit for
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irrigation due to high Biochemical Oxygen Demand (BOD) and Chemical

Oxygen Demand (COD) levels. According to the report, about 54 dyeing units

are not connected to the common effluent treatment plants (hereinafter referred

as CETP) due to geographical reasons and scale of the industries. Out of these

54 dyeing units. 12 are ]arge scale, 16 are small category scattered at different

places and 26 units are situated at Industrial Area A. Ludhiana. It states that there

were 300 dyeing units operating in the district. out of which about 265 fall in the

catchment area of Buddha Nallah. which originates in Koom Kalan village and

runs parallel to Sutlej river on its south till it joins the river at Walipur Kala\

village. The report further adds that there are 108 dyeing units connected to

CETP of capacity 50 MLD (Full form). 67 dyeing units connected to CETP of

capacity 40 MLD and 36 dyeing units are connected with CETP that has a

capacity of 1 5 MLD.

5. That the Hon’ble NGT in Original Application No. 225 of 2022 with I.A No.

596/2023 and I. A No.815 of 2023 in the matter titled as '’Nitin Dhiman Fs State

of Punjab and Others" directed the Punjab State Pollution Control Board and

Municipal Corporation. Ludhiana to file status report to the action taken against

the non-compliance Units. present status of closure. compliance status of all

dyeing industries not connected to CETPs, status of dyeing industries with

regard to withdrawal and utilization of groundwater. wastewater generated by

dyeing industries, wastewater of dyeing industries received in the CETPs.

production capacity and share in CETPs. Punjab Pollution Control Board

(hereinafter referred as PPCB) has filed the status report in compliance of

Hon'ble NGT order dated 04.01.2024 (in OA No. 225/2022). The copy of the

status report Bled by PPCB in compliance of the Hon'ble NGT order dated

04.01.2024 is annexed as Annexure-l.
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6. That, it is humbly submitted that, the 18th meeting of Central Monitoring

Committee (CMC) was held on 11.01.2024 under the Chairmanship of

Secretary, Department of Water Resource, River Development and Ganga

Rejuvenation, Ministry ofJal Shakti, wherein following was directed:

"The water quality testing of Budhha Naltah may be taken up by CPCB and State

PCB in order to ascertain the improvement in water quality in the drain and

ensuring the e#'ectiveness of the completed STP projects. NRCD is to review the

Buddha Naltah Rejuvenation project separately before the next CMC meeting".

7. That in compliance of directions of the Central Monitoring Committee (CMC),

CPCB has carried out inspection and monitoring of the Buddha Nallah and River

Sutlej on 02.04.2024. Accordingly, CPCB vide its letter dated 27.05.2024 provided

the water quality data of Buddha Nallah and River Sutlej to the National River

Conservation Directorate (hereinafter referred as NRCD), Dept. of Water

Resource, River Development & Ganga Rejuvenation, Ministry ofJal Shakti. The

major findings of the said monitoring are:

i. The monitored water quality parameters of Buddha Nalla, when

compared with the General Standards for Discharge of Environmental

Pollutants prescribed under Schedule-VI of Environment (Protection)

Rules, 1986, for inland surface water and land irrigation, reveal that the

water quality was found non-complying w.r.t BOD, COD and TSS

parameters for the inland surface water standard and non-complying

w.r.t BOD and TSS parameters for land irrigation standard.

Pa

ChaudhR.L. t'fDe\hiN.C,T. o
4513

gd. No

kT. OF

ii. The analysis results of River Sutlej upstream (U/s) and downstream (D/s)

of Buddha Nalla were compared with the Primary Water Quality

Criteria for Outdoor Bathing and it was observed that River Sutlej D/s
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of Buddha Nalla was found non-complying w.r.t. the criteria.

iii. Comparative analysis of water quality of Buddha Nalla and river Sutlej
at D/s of Buddha Nalla for the year 2022 and 2024 reveals that
concentration of BOD, COD and TSS increased from the year 2022 to
2024

The true copy of the letter dated 27.05.2024 is annexed as Annexure-II.

8. That. it is humbly submitted that. CPCB also carried out the inspection of 04

common effluent treatment plant (CETPs) located in Ludhiana during April 22-

23, 2024 to verify the compliance status. It was observed that out of 04 CETPs,

01 CETP of 500 Kilo Litre per day (KLD) is a zero liquid discharge (ZLD)

plant and 03 CETPs were found exceeding the discharge standards. As per

environment clearance (hereinafter referred as ’EC') granted to the CETPs. the

treated water shall not be discharged into Buddha Nallah. however the three

(03) CETPs are reportedly discharging into Buddha Nallah and not complying

with the disposal condition stipulated in the environmental clearance issued by

Ministry of Environment. Forest and Climate Change (hereinafter referred as

'MoEF&CC'). The overall compliance status of the three CETPs are tabulated

below:

Sr. No

Location of CETP c Im
tahadurCETP 40 MLDITajpur Road. N.

:ntral(Focal Jail 'i strictpoln
Module) TqjpurjLudhiana Punjab. I(Punjab)
Road Near Central
ail Ludhian

(Punjab)

MLD15

Ke Road
Ludhiana

Industrial Area DyeTi-
Industrial area

Focal Point
(Phase 1 to

Phase 8)

Dyeing
industries

Tajpur Road
Ludhiana

Textile & Knitwear
Dyeing units

Industrial Zone
Bahadur Ke Road

Ludhiana
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Treatment system of
CETP

Physico-
chemical

followed by
biological

(SBR) process
SBR

Physico- I Physico-chemical
chemical jfollowed by biological

followed by 1 (SBR) process

biological
(SBR) process

Designed capacity 40 MLD 5

Status of operation
during inspection

Operational Operational Operational

OCEMS
Installed

Yes

No

Yes

No

Yes

NoValidity of Water
IConsent/Authorization

Compliance Status Flii;mma
(w.r.t BOD,
COD and

Chloride,
sulphide

parameter) and
discharge

condition of
MoEF&CC

Non-
compliance
(w.r.t BOD,
COD and
chloride

parameters)
and discharge
condition of
MoEF&CC

Non-compliance
(w.r.t BOD, COD,

Chloride and

Sulphide) and

Idischarge condition o
MoEF&CC

Final discharge t Nallah

Further, it is humbly submitted that based on the observed non-compliance in the

CETPs discharging into Buddha Nallah, CPCB has issued Direction dated

12.08.2024 under Section 18(1)(b) of the Water (Prevention and Control of

Pollution) Act, 1974 to Punjab Pollution Control Board to take appropriate action

including imposing environmental compensation. The true copy of the direction

dated 12.08.2024 issued to Punjab PCB is annexed as ANNEXURE-III.

9. The answering respondent craves leave of the Hon’ble Tribunal to file additional

reply, in future, if required.
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10. That in the light of the above submission, it is respectfully submitted that this

Answering Respondent, i.e., CPCB, shall abide by any order(s) or direction(s)

passed by this Hon'ble Tribunal in the instant Original Application.

Singh)

m Scientist 'E
Central Pollution Control Board

6
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 546/2024

News Item Titled ''Ludhiana PPCB Report Flags 54 Dyeing Units in Buddha

Nullah’s Catchment’' Appearing in The Hindustan Times Dated 25.04.2024

AFFIDAVIT

I, Kamlesh Singh, working as Scientist 'E’ in Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 2 in the above matter,

do hereby solemnly affirm, declare on oath and state as under:-

’life
1. That I, the deponent herein is authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant with

the facts and circumstances of the present case on the basis of the information

derived from the official records, and hence, I am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit

as I am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my instructions

and authority the contents thereof are true and correct on the basis of the record

maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and

and are not repeated herein for the sake of brevity.

explained to me

DiP6NENT

WW]RIIIijSuB:shi IIF ::::
!;entral Pollution Control Board

wtlw.mqdqaql3qfiM+nag,qnavt6n
_Wo Env. Folest & CHmate Change, Govt. of India

qRin qm, lg aqq wn,-R?a–110032
hivesh Bhawan, East Arjun Nagar, Delhi-110032
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VERIFICATION

1 3 AUG 2024
Verified at New Delhi on this day of - - 2024 that the contents of the above reply

are correct and true on the basis of the records of the case as mentioned in the day-to-

day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated

Q.L. Chau
of De\hi,+.C .T

4543
Regd' No

kT. OF_

JIIIIId:11Sr1Hr/agA IFi n g r

q q:113 \1:[ !if1n}PH:c:ii;f $1tgOalLg ! R=H1r1:r
_Wo Env' Folest & Climate Change. Govt of India

qRiw qm. Wf @ nR.M–110032
Padvesh Bhawan, EastAdun Nag© Delhi_1 10032

ATI,'qSTED
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Annexure-II
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BRIEF NOTE ON WATER QUALITY OF BUDDHA NALLA AND RIVER SUTLEJ 

AT UPSTREAM AND DOWNSTREAM OF BUDDHA NALLA 

 

In pursuance to communication received from NRCD regarding water quality of Buddha Nalla 

Drain, CPCB has carried out water quality monitoring of River Sutlej and Buddha Nalla jointly 

with Punjab Pollution Control Board during the month of April 2024. Further, the water quality 

data of River Sutlej U/s and D/s Ludhiana for the year 2023 is attached as Annexure. 

 

Water Quality of Buddha Nalla and River Sutlej at Upstream (u/s) and Downstream (d/s) of 

Buddha Nalla with respect to Physico-chemical and Biological parameters are placed in table 

1 and 2.  

 

Table 1: Analytical results of Buddha Nalla 

 

 

Table 2: Analytical Results of River Sutlej 

 

 

 

 

Sr. no. 
Monitoring 

Locations 

Sampling 

Date 

Parameters 

pH BOD 

(mg/

L) 

COD 

(mg/L) 

TSS 

(mg/L) 

Chloride 

(mg/L) 

Fecal 

Coliform 

(MPN/100 

ml) 

General Effluent Discharge 

Standards as per Schedule-VI of 

E (P) Rules, 1986 

5.5-9.0 30 250 100 - - 

1 Buddha 

Nalla 
02.04.2024 7.2 161 456 328 - 49 x 105 

2 Buddha 

Nalla 
29.09.2022 6.7 77 322 322 272 - 

Sr. 

No. 

Monitoring 

Location 
Sampling Date 

Parameters 

DO 

(mg/L) 
pH 

BOD 

(mg/L) 

Fecal Coliform 

(MPN/100 ml) 

Primary Water Quality Criteria for 

Outdoor Bathing 
> 5 mg/L 6.5-8.5 <3 mg/L 

< 2500 MPN/ 

100mL 

1 River Sutlej U/s  

Buddha Nalla 
02.04.2024 8.9 8.1 1.7 200 

2 River Sutlej D/s  

Buddha Nalla   
02.04.2024 4.7 7.6 8 13 x 105 

3 River Sutlej U/s 

Buddha Nalla 
29.09.2022 6.8 7.9 1.9 33 x 102 

4 River Sutlej D/s  

Buddha Nalla 
29.09.2022 5.5 7.8 3 230 
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Close examination of Water quality data reveals following observations: 

 

1. The water quality data of Buddha Nalla were compared with the General Effluent 

Discharge Standards as per Schedule-VI of E (P) Rules, 1986. The analytical reveals 

that the water quality was found non- complying w.r.t. BOD, COD and TSS. 

 

2. The analysis results of River Sutlej U/s and D/s of Buddha Nalla were compared with 

the Primary Water Quality Criteria for Outdoor Bathing and it was observed that River 

Sutlej D/s of Buddha Nalla was found non-complying w.r.t. the criteria. 

 

3. Comparative analysis of water quality of Buddha Nalla and river Sutlej at d/s of Buddha 

Nalla for the year 2022 and 2024 reveals that concentration of BOD, COD and TSS 

increased from the year 2022 to 2024.  

 

 

*************************** 
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Annexure 

 

 

 NWMP WATER QUALITY DATA OF RIVER SUTLEJ U/s & D/s LUDHIANA 

2023: 
        

Sr. 

No. 

Sampl

ing 

Month 

Name Of 

Monitoring 

Location 

Dissolved 

O2 

(mg/L) 

pH 
BOD 

(mg/L) 

Fecal 

Coliform  

(MPN/100

ml) 

1 

Jan 

RIVER 

SUTLEJ AT 

LUDHIANA 

U/S 

8.0 8.0 1(BDL) 260 

Feb 8.8 8.1 1(BDL) 780 

Mar 8.4 8.2 1(BDL) 310 

Apr 7.6 8.1 1(BDL) 460 

May 7.6 7.8 1(BDL) 320 

Jun 6.3 8.0 1.8 330 

Jul 6.8 8.1 1(BDL) 380 

Aug 7.1 7.9 1(BDL) 270 

Sep 7.0 7.6 1(BDL) 230 

Oct 6.8 7.8 1(BDL) 310 

Nov 7.6 8.3 1(BDL) 260 

Dec 7.2 8.2 1(BDL) 130 

2 

Jan 

RIVER 

SUTLEJ AT 

LUDHIANA 

D/S 

3.5 7.2 13.0 47000 

Feb 1.6 7.4 25.0 260000 

Mar 3.9 7.2 45.0 330000 

Apr 0.3(BDL) 7.4 75.0 1700000 

May 0.3(BDL) 7.6 32.0 490000 

Jun 0.3(BDL) 7.3 45.0 940000 

Jul 5.7 7.9 2.3 46000 

Aug 6.6 7.9 4.5 20000 

Sep 3.2 7.4 8.0 79000 

Oct 3.9 7.4 4.0 17000 

Nov 6.4 7.3 7.0 49000 

Dec 6.0 7.6 7.0 39000 
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1 

Item No. 08  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 546/2024 

News item titled "Ludhiana PPCB report flags 54 dyeing units in Buddha 
Nullah’s catchment" appearing in the Hindustan Times dated 25.04.2024  

Date of hearing: 13.05.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

ORDER 

1. This Original Application is registered suo-motu on the basis of the 

news item titled "Ludhiana PPCB report flags 54 dyeing units in Buddha 

Nullah’s catchment" appearing in the Hindustan Times dated 

25.04.2024. 

2. The matter relates to the findings of the Punjab Pollution Control 

Board in response to NGT’s directives in the case, Nitin Dhiman V State 

of Punjab (OA No. 225/2022).  The report reveals that the water from 

Buddha Nallah in Ludhiana is unfit for irrigation due to high Biochemical 

Oxygen Demand (BOD) and Chemical Oxygen Demand (COD) levels from 

dyeing units. However residents of the area have claimed that the colour 

of the water is pitch black and showcases the chemical mixed, but the 

reports of the PPCB show concentration of COD and BOD, which do not 

involve the dyeing units waste.  

3. According to the report, about 54 dyeing units are not connected to 

the common effluent treatment plants (CETP) due to geographical 

reasons and scale of the industries. Out of these 54 dyeing units, 12 are 

Annexure-IV
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large scale, 16 are small category scattered at different places and 26 

units are situated at Industrial Area A, Ludhiana. It states that there 

were 300 dyeing units operating in the district, out of which about 265 

fall in the catchment area of Buddha Nallah, which originates in Koom 

Kalan village and runs parallel to Sutlej river on its south till it joins the 

river at Walipur Kalan village. The report further adds that there are 108 

dyeing units connected to CETP of capacity 50 MLD, 67 dyeing units 

connected to CETP of capacity 40 MLD and 36 dyeing units are 

connected with CETP that has a capacity of 15 MLD. 

4. The article alleges that despite substantial investments in the 

rejuvenation of Buddha Nullah, environmental activists have raised 

concerns over the findings of the report and stated that the NGT should 

conduct sampling from the independent body and with the presence of 

locals, without any prior warning to the industrialists. The article alleges 

that the PPCB is not doing its duty. It comes up with baseless reports 

which do not match with the current status and it always does inspection 

and checking at dyeing units after prior information.  

5. The news item raises substantial issue relating to compliance of the 

environmental norms 

6. Power of the Tribunal to take up the matter suo-motu has been 

recognized by the Hon’ble Supreme Court in the matter of “Municipal 

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 

SCC Online SC 897.   

7. Hence, we implead following as respondents in this matter: 

(i). Punjab Pollution Control Board, Through its Member 

Secretary Head Office, Vatavaran Bhawan, PPCB, Nabha 

Road, Patiala 
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(ii). Central Pollution Control Board, Through its Member 

Secretary Parivesh Bhawan, East Arjun Nagar, Delhi-

110032 

(iii). Deputy Commissioner, Ludhiana Deputy Commissioner 

Office, Ludhiana– 141001 

8. Let notice be issued to the above Respondents for filing their 

response, at least one week before next date of hearing. 

9. Another matter being O.A. No. 225/2022 is pending before the 

Tribunal involving the same issue.  

10. This OA be listed along with O.A. No. 225/2022 on 14.08.2024. 

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 
May 13, 2024 
OA No. 546/2024 
HB 
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